
 

State vs.  Toshin Malik 

FIR no. 85/2019 

PS Preet Vihar 

U/s 379/356/34 IPC 

 

30.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

 

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused for grant of bail.  

 

Present: Ld. APP for the State. 

  Sh. Satwant Singh, ld. counsel for the applicant/ 

  accused.    

  Accused is stated to be in JC.  

  Submissions on the bail application heard.  Reply 

perused.  

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since the date of his 

arrest.  It is further submitted that nothing incriminating has 

been recovered from the possession of the applicant/accused 

and alleged recovery has been planted upon him.  It is further 

submitted that investigation qua the accused has also been 

completed, hence  no   fruitful   purpose   would   be  served   by 

keeping the accused/applicant in custody.    Hence, it is prayed, 

that accused/ applicant may be granted bail. 



 

  As per the reply to the bail application, vide order 

dated 09.08.2019 passed by ld. Predecessor of this court, the 

applicant/accused has already been ordered to be released.  It 

seems that intimation in this regard has not been sent to the Jail 

Superintendent concerned.  

  Let intimation in this regard be sent to the Jail 

Superintendent concerned immediately.  

  As the release order has already been passed, no  

further directions are required in the aforesaid application. Bail 

application stands disposed of. 

  Digitally signed copy of the order along with copy 

of bail order dated 09.08.2019 be sent to the Jail Superintendent 

concerned, for necessary information and compliance, if any 

and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel.   

   

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/30.06.2021 



 

State vs.  Toshin Malik 

FIR no. 71/2019 

PS Preet Vihar 

U/s 379/356/34 IPC 

 

30.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

 

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused for grant of bail.  

 

Present: Ld. APP for the State. 

  Sh. Satwant Singh, ld. counsel for the applicant/ 

  accused.    

  Accused is stated to be in JC.  

  Submissions on the bail application heard.  Reply 

perused.  

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since the date of his 

arrest. It is further submitted that nothing incriminating has 

been recovered from the possession of the applicant/accused 

and alleged recovery has been planted upon him.  It is further 

submitted that investigation qua the accused has also been 

completed, hence  no   fruitful   purpose   would   be  served   by 

keeping the accused/applicant in custody.    Hence, it is prayed, 

that accused/ applicant may be granted bail. 



 

  As per the reply to the bail application, vide order 

dated 09.08.2019 passed by ld. Predecessor of this court, the 

applicant/accused has already been ordered to be released.  It 

seems that intimation in this regard has not been sent to the Jail 

Superintendent concerned.  

  Let intimation in this regard be sent to the Jail 

Superintendent concerned immediately.  

  As the release  order has already been passed, no  

further directions are required in the aforesaid application. Bail 

application stands disposed of. 

  Digitally signed copy of the order along with copy 

of bail order dated 09.08.2019 be sent to the Jail Superintendent 

concerned, for necessary information and compliance, if any 

and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel.   

   

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/30.06.2021 



 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

30.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application for release of seized articles on 

superdari 

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

  IO Ins. Satendra Khari through VC.  Reply to the  

  application filed.  

  

  Heard.  Reply perused.  

  As per the submissions of IO, one another IO SI 

Neeraj is required to be contacted, but he is held up in Pune for 

attending the treatment of his ailing father.  

  At request, list this application for consideration on 

02.07.2021.  IO SI Neeraj is directed to join the proceedings 

through VC on the date fixed.  

  

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/30.06.2021 



 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

30.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application for preserving the CCTV 

Footage/Video recording/CDR/GPS Location etc. etc. 

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

  IO Ins. Satendra Khari through VC.  

  

  Heard.  Reply to the application filed. 

  Let reply to the application be supplied to the ld. 

defence counsel.  

  At request, list this application for consideration on 

02.07.2021.    

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/30.06.2021 



 

XXXXXX vs. Shaligram Choudhary 

PS New Ashok Nagar  

 

30.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application on behalf of the complainant for 

calling status report.  

 

Present: Ld. APP for the State. 

  Sh. Anil Kumar Bharti, ld. counsel for the   

  applicant.  

  IO SI Seema through VC. 

 

  Submissions heard.  Reply perused.  

  As per the reply filed by the IO, FIR no. 248/2021, 

u/s 328/376 IPC has been registered in the aforesaid matter at 

PS New Ashok Nagar and investigation is going on.  

  In view of the reply filed by the IO, no further 

directions are called for at this stage.  

  The application stands disposed of.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/30.06.2021 
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